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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.: HYDERABAD BENCH

AT HYDERABAD

0.A.No,363/93 Date of Order: 24.6.1993
BETWEEN : .
1, Y.Balaiah

2. A,Kambhagiri S ' ' .. Applicaats,

AND

1, The Teélecom District Manager,
Krishnadevaraya Sadan, Anantapur.

2, The Chief General Manager, ‘
Telecwmmunications, A.P.,Circle,
Sanchar Bhavan, Nampally Station
Road, Hyderabad,

3., The Director General, Telecom; N

Sanchar Bhavan, New Delhi, . RéSpnmﬂemts | o —
£
Counsel for the Applieants «s Mr,Krishna Devan
Counsel for the Respondents .o Mr.vV,Bhimanna.
CORAM :

HON'BIE SHRI T .CHANDRASEKHARA FEDDY: MEMBER (JUDL.)
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Orxder of the Single Member Bench delivered by

Hon'ble sShri T.Chandrasekhara Redd, Member (Judl, ).

This is an application filed under Section
¥ of the Administrative Txibunals ACt to direct the
respondents to declare that the applicants are entttled .
to get the daily allowance for the period of training
obtained outside the Beadquarters and pass{éhch other ~%
order or orders as may deem fit and proper in the

circumstances of the case.

The facts giving rise to this 0.A, in

brief are as follows =

lﬂ/"_'\-‘., .

2. Thé?SSEIicant;ﬁgﬁg-working as Transmission -

Assistant , Carrier Station, Telephone Exchange, Guntakal,
.Anantapwr District and the_Seéond applicant was working

as Phone Inspector, pharmavaram Telephone exchange,

AnantapurDistrict, The applicants were deputed to

undexgo training in RTTC Trivgndrgm from 18.3.19@} to

29.11.1991.35 per the orders of the lst respondent dated

27.1,1991, The respondents have paid only Travelling

Allowance to the applicants for performing journey to e

Trivendram where the applicants underwent the said

training. The appliéants were not paid Daily Allowance

during the period of training. The applicants themselves

R—lborqe all the expenses at Trivendram during the period

;1::?training. The applicants have fiied this OA for the

i relief as already indicated above.
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3, Today we have heard Mr.Krishna Davan, i
Advocate for the applicanmt and Mr V.Bhimanna, Standing

Counsel for the respondents.

4, romiftedly the spplicants had to undergo
the said training in pursuznce of the proceedings dated
27-1-19%1, The fact that the applicants herein had

at :

ccmpleted’ training /frivandram in pursuance of the said

orders of the respondents is not in dispute in this O.A.

Admintedly while undergoing the said training ilﬁif_};;, -5

the applicants should have spent some amount towards
boarding an¢ lodging charges. TFor all purposes it has
got to ke tzken that the applicants were "outside the
headguarters on officiasl duty while undergoing the said
treining," So, as thelapplicantsrhad been on official IJ;;\‘*
duty outsice the headguarters, it will be fit ang proper

to direct the respondents to pay the applicants the D.A,

to whiéh they are entitled in accordance with the rules.

5. ' Apart from what we have stated abov?,the
Ernakulam Bench of C.A,T. in similar matter%»had‘held that .

the applicants therein ( Benchpbad decided batch of C.As; s
0.£.548/91 and 567/91 on 9-8-91 ) were entitled to get |
EA during the period of their training for appointment to

the higher post of Assistant Superintendent of Telegraph,

Traffic and the respondents were directed to draw and
reimburse the said amount to the applicants for the said
period of training . 7 3the facts of this OA snd the facks
of the OAs before the Ernakulam Bench are identical and
same./rSo, it will be reasonable to wllow the appli&ants

ozl
Bave to draw the DA that they ‘are entitled in accordance

with rules and regulections, for the period of train@qg

they h&ad undergone.
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6. Henée, we direct the respondents to reimburse

the applicants the daily éllowanééfor which they are

entitled in accordance with the rules for the period of
trzining from 18-3-91 to 29-11~91 they underwent at .
Trivendram, If any payments had already béen made,

the same shall bé decducted from out of the amount that

is payable to theﬁ in pursuénce of this order of this
Tribunal. This order shall be implemented within three

months from the date of communicaeticn of the same.

7. With the above directdons, the 0A is allowed

accordingly, leaving the parties to bear their own costs,

. -—'— _ C hm—,* ~ o b L‘\"‘\J —~ {\P_v'f

(T .CHANLRASEKHARA REDDY)
Member (Judl.) :

7

Regiscrar{d

Dated:24th Junem 1993 Dy, Jéi?)f

(Dictated in Cpen Court)

Sapy toi-~
1. Tha Toloecow Disirict Manager, Krishnadavaraya Sadan,
Anantapur.

2. The Chief Gensral Manager, Telecemmunications, A.D.
Civecla, Sanchar Bhavan, Nampally Stationgoad,Hyd.

3. The Diractor General, Teleecom, Sonchar Zhavan, Nou-
Duliri, ‘ ——

4. One copy o S5ri. dpishno Duovan, advocote, CMT, iyd.
5. Onz capy te Sri. Y.Bhimannz, Addl, 2350, CAT, Hyd.

5. 0One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYLERABAD.

-

THE -HON ' BLE ML

JUSTICE,V .NEELADRT RﬁO
VICE CHAIRLAN )

ND

. BALASUBRAMANIAN 3
MEMBEK (ALMN )

THE .HON'BLE MR.

THE HON'BLE MR.T.CHANDRASEKHAR
REDDY : MLMBER(JUIL)

'S

. DATED: Q‘)L/ (/'-1993

- * ORDER/JUDGMENT ("

BBy~ C3 /MO,
. A
263/73

0.A.No,
. T.AaNer— " (W.P.No

Adhitted and Interim directions
isdued.

- _\_/:‘ﬁ;'lfﬁwed.
Disposed of with directions

' . ‘hismissed as withdrawn.

Dismissed
.Dismi_sed for default, ‘

Order "Re}ected.

’,‘No’order as to costs.
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